FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
GABRIEL VENTURES INDIA PRIVATE LIMITED EARLIER KNOWN AS
SLEEK ELECTRICAL PRIVATE LIMITED

S1. No. | PARTICULARS DETAILS
1. | Name of corporate debtor Gabriel Ventures India Private Limited Earlier
Known as SLEEK ELECTRICAL PRIVATE
LIMITED
2. | Date of incorporation of corporate 23/05/2008
debtor
3. | Authority under which corporate RoC — AHMEDABAD
debtor is incorporated /
Registered
4. Corporate Identity No. / Limited U52602GJ2008PTC054004
Liability Identification No.of
corporate debtor
5. : d [12-B, SATYAPATH SOCIETY, NEAR
Ac‘idrfasslof ft;ne re.gflstered t?fﬁce an GHANSHYAM NAGAR GHODASAR,
g“;‘clpa office (if any) ofcorporate |, \VEDABAD, Gujarat, India, 380050
ebtor
6. | Date of closure of Insolvency 30th June, 2025
Resolution Process
7. | Liquidation commencement date of ~ [30/06/2025 ( Order served On 02/07/2025)
corporate debtor
8. | Name and registration number of Rajendrakumar Radhakishan Kabra
the insolvency professionalacting as
liquidator IBBI/IPA-001/IP-P-02385/2021-2022/13835
al Address: C/107, Cosy Corner Society, Someshwar
%% [ agcssEniic-maitofithe) Park-3, Nr. Palladium Mal, Thaltej, Ahmedabad —
liquidator, as registered with the 380054
Board
Email id: rajendra_kabra@rediffmail.com
Al Address: C/107, Cosy Corner Society, Someshwar
10. | Addressand ematl tobeused for | B ML Thaltej, Ahmedabad —
correspondence with theliquidator 380054.
Email id: Liquidation.gabriel@gmail.com
11. | Last date for submission of claims 30/07/2025

Notice is hereby given that the National Company Law Tribunal Ahmedabad Bench has
ordered the commencement of liquidation of the Gabriel Ventures India Private Limited on
30/06/2025 (Order served On 02/07/2025).

The stakeholders of Gabriel Ventures India Private Limited are hereby called upon to subgmi
their claims with proof on or before 30/07/2025, to the liquidator at the address mg#

against item No.10.




»

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during liquidation process, the claims submitted
by such a stakeholder during the corporate insolvency resolution process under the IBBI

(Insolvency-Resolution Process for Corporate Person) Regulations, 2016 shall be deemed to be
submitted under section 38.

Name and signature of liquidator - Rajendrakumar Rad\lshan Kabra

IBBI/IPA-001/1P-P-02385/2021-2022/13835
AFA Valid Up To :- 31/12/2025

Date and place: : 04/07/2025, AHMEDABAD
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Home First Finance Company India Limited
CIN: L65990MH2010PLC240703,

Website: homefirstindia.com

Phone No.; 180030008425 Email 1D loanfirsti@homefirstindia,com
CORRIGENDUM
Please refer to the Notice of Sale advertisement published on 25-06-2025 in
Financial Express (English + Gujarati) against Sanju Nahak,Panchu Nahak,
with property address Flat Mo-308, Shiv Ganga Residency, Plot Mo-7, 8, 9,
10, 11,12, Block Mo: 415/A Moje: Sayan, Tal: Dlpad, dist: Surat, Surat,
Gujarat, 394130 Bounded by East-Road, West-Applicable Road, North-
Applicable Road, South-Plot Mo-6. Mote that the Motice of Sale for this
account dated 25-06-2025 and Auction Date 26-07-2025 stands
cancelled. There is no change in the remaining matter.

Place:- Gujarat Signed by, AUTHORISED OFFICER,
Date;- 04-07-2025 Home First Finance Company India Limited

homefirst

At Arne] Ta Dholka, Dist. Ahmedabad, Gujarat, 382 230,
Ematl: ubin054 0688 @unionbankefindla.bank
ANNEXURE VI
Draft of Auction Sale Motice for Publication of Auction
Sale Notice for publication In the News Paper [Arne] Branch)
The urder menbioned persons are hereby informed that they have failed t pay off the
Fabity in he foan acoounts. Mobices send to them by Regisierad Post have been refumed
undefivered, 1o ihe Bank. They. are therefore requested fo pay off the Eabilgy and other
charges and redeéem e pledged securities on of befors 10.07.2025 failing which the sad
securities will be sold by the Bank in public auction at the oost of the bormowar 3t the Bank's
pramises al 11,00 AM. on 11072025 or an any olher conversanl dale heareafer wihoul
lurihar nolics, at the absoluba discraon o e Bank.

gl | Dateof Loan | Loan Number Name and address of the borrower |

1 [14.08.2023 |406606540000049 | Pravinsinh Khumansang Barad
Al Vejgike Ta Dholka, Dest Ahmedabad
Fin 352230

Date : 03.07 2025 Authorised DfficerManager
Place : Ahmedabad Union Bank of India
NOTE: Amount outstanding should include all liabilities of the parly undar

Gald Loans as well as any other loan/cradit facility

Cholamandalam Investment and Finance Company Limited
Clmla Regiabered office al Chola Crest C-54 & 55 Suger B4, Thinu vi ka ndustnal
Estalz, Gundy, Channe- G002 Branch Gffica : 8-200, 2rd Fiooe, The First,
Enrer ¢ Benter (% | Basicies MG Marmada, Beting Keshav Baug. Vastacur, Abmedatad - 340013
POSSESSION NOTICE [Immovable Property [Rule 8(1)]

Witiereas (e undersigned beng the Authorsed Officer of Ws Cholamandalam Investrmaent
and Finance Company I..Irni1m:l having itz registersd office at “Chola Cres?, © 54 & 5%
Guper B4, Thiru-vi-ka Industrial Estate, Guindy, Chennai 800032 and Branch office at B-203
Ind Floor, The First, Besides ITC Rarmada, Bih Keshay Baug, Vastrepur, Ahmedabad - 380015
undar the Secunf=alion and Recansiniclion of Financial Asseds and Enforcameant of Secunty
Irderest A, 2002 and inaxerise of powars condarnad undar Sectian 13[12] read with Rule 3 of
I Sacumty Intesast [Entorcament] Butes, 2002 issusd & demand nolice dated 240412025 16
1. SANJAYBHAI SHANTILAL NAL Z. ROSHNI BEAUTY PARLOUR, 3. GITABEN
SANJAYEHAI NAIL 4, RAMILABEN SHANTILAL NAI, herenafier refermed o as barower and
Co-Bomowers in Loan Ale No, HEQ1AHMODO0036T03 fo repay the amount mentoned in the
notice being Re. 2967 090801 [Rupees: Tweanty Mine Lakh Sixty Seven Thousand Mine
Humidred Minety Eight and One Paisa Only] as on 28-04-2025 with intarast therean within 60
days from tha date of recaipt of tha =aid nefice,
Thé borroaars hawng laded 10 fopay e amoun], noliee is beredy given i the borrowars In
particular and the Public in gencral that the undersgned has laken POSSESSION of the
property describad herem below in exarcise of the powers confersed on him under Sectan
13[#] of tha said Act reed with Rule 8 of fha Security Inferest {Enfarcament) Rulas. 2002 an
this 03 day of July, 2025,
Thia Bafmorwars” athartian s itwibed 1o provisions of Sub-saclion (B) of Sachon 13 of ha A2, in
raspect of e availabde, 10 redeem fe secured assats
The barrcwers in- particular and the Public in general ane hanaby cautionsd not to deal with the
property end any dealngs with the said property will be subject to the charge of Mis
Cholamandatam Investment and Finance Company Limited, for an amount of being
Rs.28.67,858.01~ [Rupees: Twenty Mine Lakh Sixty Seven Thousand Nine Hundred
Ninedy Eight and One Paisa Only] as on 24-04- 2025 and infarast and charmas themon,
DESCRIFTION OF THE IMMOVABLE PROPERTY

PROPERTY BEARING FLAT MO, 304 [Hi04], ON 3RD FLOOARIAS PER APPROVED PLAN, 2N
FLOOR], ADMEASURING B56T7 20 MTRS., CARPAT AREA (INCLUDING BALCONY AMD WESH
AREA), TOGATHERWITH UNDIWVIDED SHARE OF LAND ADMEASURRG 35 51 50 MTRE., OF

BLOCK: MO H IN SCHEME EMOWK AS "VISHWASH PLATBJUM-27, SITUATED AT HOM
AGRICULTURAL FREE HOLD LAND BEARING SURVEY NOS, 141872, 15257274, 15252301
1525233, 1525234 BEING FINAL PLOT NOS., 21, 55 PAIK], 612, 65 & 70 OF TRS 54 OF MOLLE
DM, TALLIKA GHATLODW I THE DISTRICT OF AHMEDAEAD AND REGISTRATICN 5L
DISTRICT OF AHMEDABAD-S {50LA)L BOUNDRIES ARE A5 UNDER; EAST: SOCIETY WALL
WEST: FLAT NO. H-303, NORTH: SOCIETY ROAL, SOUTH: FLAT NG 301

Daate : 03-07-2025 Sd Authorized Officer,
Place © Ahmedabed Cholamandalam Inwestment & Financs Co. Lid
FORM B
PUBLIC ANNOUNCEMENT

| Regulation 12 of the Insolvency and Bankrupicy
Board of India { Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

OPEL SECURITIES PRIVATE LIMITED

F‘.ﬁ-HTICULﬁLEE | I:IETAILE
_1 thHE D'FEGFIFDHATE I:IEETDF. iDF‘EL EEEUH{TIEE FH.WATE LIHTITEI:I
i D.'-_ll-u "I Ira:J:f:l:lra"l:n ol I:LT:u:mHi D'r:'l:-:-:lr El - 15":15

<] hl.lﬂ'h:l'-'TI'g. ﬂ:ler'.'-hlﬁ-ﬂnmr.::e Deksor H@usqurni C-::-'mp.:!.nues .l".hmu,uqh:w
| 18 IncoporalediRegistered

|4 | Car porate identey Na. | Limited Liabilty | U46909G,11995PTCOZ8055
idenification Mo, of Corporate Debdar |

5. | Adiress of the registered ofice & prinopal | 102 Riddhi Siddhi Avenue, Village Ghhatral,
cifica |[ang,l| :an:n'Fc-raIE [Chebtor Taluk Halol, G.e.r'.f-*'n*‘.r_,.nf Gumral ‘H;J' ."?9

% | Dt of closure of Ireschvancy 3010612025
| | Resolution Process .
7 quu;:lalr:m commercemant date 30006/ 2025

of Corporale Dablor
& | Nama & Registraton Number of Insavency | Bimal Ashok Desai

Professional acting &3 Liquidalor Regn. No: |BBIPAD01IP-POIT4R2017-2018/41 281
4 | Address and Emal of the lqudaar 217, Florence Prde, Opp. Corparation Gerden,
a5 regulered wilh e Baard | Sun Pharma Road, Vadodara 390 020

Emah bimal a.desaigiical.org

|21'|' Floranca Pride, Opp. Corporaticn Garden,
Sun Pharma Road, Vedodara 30 020
Email: kimal.a.desaif@icai.ong
g ﬂpﬁhﬁﬂ Al com

_lLEI iate hrsl.l:-m S5 '|1 |:|BI"|15. 31].'0?.'2[!#5
[Malke s rn:-rshy g-.-Pn thal the Hah*h-alu-ﬂ-*rrpmr Law Trbunal, Ahmecanad has orderad he
commancament of kgudaten of the OPEL Securities Private Limibed on 30M06/2025,
The stakehoidamns of OPEL Securithes Private Limiled are hershy calied upan o submil their daims wish
proofon o before 300712025, 4o the Squidator atihe acdress mentioned againgd kem Mo 10
The frandial crediors shall submit their claims with proaf by alecironic means anty. A odhar credilors may
submit $ha clames with the proofin parson, by post or by elactonic mears.
Bubemission of falss or mesleading prood of claims shall aliract penalties,
ricase A slakeholder does nof submit Bs datm during thefiquidation process, e clems auboitted by such
& stakenoider during the corporate Insabency ressiution process under the Insabvency and Bankruptey
Board af india (nscdvency Besclution Process for Coeperate Pamsans) Reaiafions, 2016, shal ba
deamed i be submitted under section 38 Bl

10 Address and e-mail o be used for
coenespondanca with the Resalution
Professional

Date ; 04072028 Bimal Ashok Desal
Placa ; Vadodara Liguidator for OPEL Sacurilies Private Limiled
Regn No.: IBBUIPA-OMAP-POOT4E201T-2018/112681 | AFA Valid Upto: 31/12/2025

FORM B
PUEBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptey
Board of India { Liguidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

GABRIEL VENTURES INDIA PRIVATE LIMITED
EARLIER KNOWHN AS SLEEK ELECTRICAL PRIVATE LIMITED

i PARTICULARS
1| NAME OF CORPORATE DEBTOR

DETAILS

~ |GABRIEL VENTURES INDIA PRIVATE LIMITED
Earlier Known as SLEEK ELECTRICAL PRIVATE LIMITED
i I:t;lm uflri:u.l:lm‘rrn ol Corporate Debior | 2057008

3| Autheeity under which Cororsbe Detlor Registrar of Companias, Shmedebad
is IncorporalediRagishered o
4. | Corporals ety Ma. | Limited Liabiity
Icertfication Moo of Corporate Deboar

(| | Adddrass. of lhe registernd office & mrincipal | 12-B, Satyapath Saciety, Mear Ghanshyam Magar,
| offica {if any) of Carporaie Debior Ghodasar, Ahmedabad, Gijarat-380050

B ! Dtz al chosurs of Iracteanty 30th June, 2025
| Resolution Process

|7 | Liguidation cammercement date 300062025 | Orcler sarved On D2007/2025)
||:[':-:lrp:ﬂle Dablor
Name & Fecistraton Number of Insavercy | Rajendrakumar Radhakishan Kabra
|| Prlessioral acting 3 Lot | R No: IBBINPA.0011P-£.02385:2021-2012/13035
2 laddrnse.a'r:l Email of the lousdaar |I3.'1D'-’ Cosy Cormer Sociedy, Someshwar Park-3, Nr
|'a% n::-.]ﬁll:ru,] wilh e Boand | Padlackum Mal, Thaibe, Ahmadabad = 380054
|Email: rajendra_kabra@rediffmail.com
-:r1|_|-' Coay Corner Sockaty, Somashwar Park-3, N,
II'-"aEa:Ium Mel. Thatej, Ahmaabad — 38005

| Profiessional | Email: liguidation. gabreligmail com
1, |I“'.$I e lor subeesson of Clams _3']' 07.2025
Malioe is hensty given Ihal Hes "-I:|I|{|||"|I .,,.I,'.-II'W'I!.' Lira' Trbunal Alurl:fh‘._m.] r:h;:m:ll hag Hickened tha
comrnencament of fquidatian of the Gabriel Vertures India Private Limied on 3000612025 (Cvder
sarvcd an D2ATEINES)
The stakehciders of Gabriel Ventures India Private Limitad ars heraby caled upan tosuamittheirdaims
with proal on or betare JUMTRAES, o the lguaion sl theadd ress mentored aganslilemMo, 10
The Erangial credices shall submil heir ciaims wilh proal by ghectronic miars: anby, A1 ofher creditors may
submil tha clzims with the preofin parson, by past or by elacionic means.
Subenigaban of slse or metleading prood of clzima shall aliract penalties.
I 852 A stakeholder doés nol subenl 82 daims durng liguidateon proceas, B8 clard subenBad by such 3
siakehcdder during the corporale inschwensy resclution process undar the |BBI {Insakvercy Resakibion
Process oraporale Person) Reguisions, 2016 shall e desmead ohe submilled under saciion 38,

M 07 2005 Sd/-
1?5':. Fﬂhﬁaﬁ?ﬁd Rajendrakumar Radhakishan Kabra
Liguidator for Gabeiel Vanturas India Private Limied

Regn No.. IBBIIPA-D0IP-P-02365/202 120221134835 | AFA Valid Upto: 31122025

e @

|US2E02GJ200BPTCOS4004

10, Address and e-mail o be used for
Ia::-rap:n:lenm wilh the Resahition

{(For Immovable Property) (Under Rule 8(1) of the Security Interest (Enforcement) Rules, 2002)
Wnereas, the undersigned being the authonzed officer of Mz Mahindra Rurad Housing Finance Ltd, (heresmafier referred to as
"WIRHFL"), Having its registerad office at AHMEDABAD under Securitization and Reconsiruction of Financial Assets and Enforcemeant
of Secunty ImterestAct, 2002 {54 of 2002). and in exercise of powers conferred ender Section 13 {12) read with Rule 3 of Security Interast
iEnfarcement] Rules, 2002 Bsued Demand Rodice under Sechion 13(2) of the said Act calling upon you being the bomowers (names and
addresses mentioned below) o repay the amount mentoned in the said nofice bemg within 60 days from the date of receipt of the sak
nitios
The borrowar mentioned herein above having fefed to repay the amaunt, notice is keraby green ta the barrowers mentioned herein
above and 1o the public in general that undersigned has taken possession of the property described herein below in exercise of powers
confemad on me under sub secton (4] of saction 13 of the Actread wih the Rule B of the Securty Interest (Enforcement) Rulas, 2002
The bomowers menlioned herain above in parbcular and the public In ganeral are heraby caulioned red o desd with the saxd property ard
any dealings wilh the progarty will b subject 1o the Charge of Ms Mahinrdra Rural Howsing Finance Lid, for 20 amownt and intarest
tharaon,

The Borrower's attention i inviled b provissons of sub seclion (B) of Saction 13 of the AcL in respect of tme avalable, 1o redaam the
secunad assels.

ate of
Possession

Uamand
Motice Date
and Amount

| Dascrption of Sacured
Agset (Immoavable

Mame of the Borrower (5] |
Guarantor|s)

Property}

e —
mewars . MIAHINDRA RURAL HOUSING FINANCE LTD. [l
— Corporate Office:- Unit No.203, Amiti Building Piramal Agastya Corporate Park, NOTIGE
Opposite Fire Brigade Station, Kamani Junciion,L.B.S. Main Road Kura{West) Mumbal-400070. Tel-+31 226292 9800
Regional Office: B2A, Bth Floor, New York Tower-A, Thalte] cross road, Thaltej, Ahmedabad-320054. Tel 078-41068900

DEMAND NOTICE

MFC” ASSET RECONSTRUCTION COMPANY (India) LIMITED

Registered Office: The Ruby, 10th Floor, 289 Senapati Bapat Marg, Mumbai-400028
CIN No.-LIGSS0OMH2002PLC 134884 Website : www.arcil.couin, Tel: 91 2266581300,

WWneneas he Ashonzed DEeer ol Bssel Resonsirucian Ctl"l‘-p'l&r'l[.' Ak Liibad | acting incapacily 8 Tiasbee 1o ha Desow mintandgd Trisls)
[narainaltar refarrad 1o as "ARCIL") Is incorparatad under tha companies Act, 1956 and ragestered a5 an Assal Haconsirniclion Comgany with (ha
Rezarea Bank of India of Securilization and Raconstruchion of Financial assals and Enfarcement of security nberast Act, 2002 (hareinafiar
refarred to &5 "the SARFAES Act”) and whereas the Borrower § Co-Bomowers as menfonad in Column Mo, 2 of the belaw mentoned char
pataingd loan frem MUTHOOT HOUSING FINAMCE COMPANY LTD, the Criging! Lenders and wheress ARCIL has ecquired the financial
gssats refaling ta the loan acoownts mentoned herem below  and whersas ARCIL baing the secured credibor under the SARFAES! Act, andin
gaercise of powers confemed under section 132} of the sakd Act read with Rule 2 of the secunty interest (Enforcament) Rules 2002, issued
i il G calkny Lo the Boerowans Co-Borrowers 3 menticaesd henain balw, b Pepay i arnound mendiongd In he ralices with Furlhier
inbarasd Iheresan wlllrr'lE s From e dahe of motice, Bulhe nolces could molbe seread upon some of harm 150 vanous reasens

Sr. LAN no. / Name of Original Lender | Borrower | Total Outstanding in INR
Bo. Demand Notice Date! Name of the Trust Co-Borrowar Nama a5 per Demand Motice Date
1. | LAM: 11137082065, Kamiesh Devjlbhal Rs. 30,62 936.57/ [Rs Thirty

Original Lender: MUTHOOT HOUSING FINANCE COMPANY LTD
Date of Demand Notice: 20-05-2025, somalya & Farvaiiben
Mame of the Trust - Arci-Retall Loan Portfolio-086-A-TRUST (i) | Kambeshbhai Somaiya

Lacs Sty Two Thousand Mine
Hundrad Thirty Six and Pee=a Fifty
Seven Oniy] Ag on 1146-202

.Dﬂl:ripiiw of the Propary; A8 thal plece or parcal of brenovable Propady bemg resdental house Modpe snslastwar B 50 No/Black Mo

4181+, Total Admeasuring shouf 38.82, Paiki Plot Mo C-T1 Built up Ames admaasusing about 3015 sgomirs including easemant rights
situated in Shree Ram Co Op Housing Sociaty Lid, moge city of Ankizshwar Municipality, Bounded as follows: Eastby : Property No, 74 West
by Soclety nternal Road North : Properly Moo CF 0 Solth by : Property Mo, Giag

1, [ LG Koz 1421011 XSEMNADOT 24935 SURVEYIRS MO, 884, 12089 2024 28.06.2026
WACHAD Branch) HOUSE NO2T (AS PER GP Rs. 13,67 5o G- S¥YMAOLIC
PANMABEN BRIJESH PURABIYA [Borrower) PLAN HOUSE NO.26), SANT | (Rupees Thirtean Lakh | Possesson
BRUESH GOVINDBHAI PURABIYA [Co-Borrower] | P L A Z A, M O JE -| Sixly Seven Thousand
VIJAYBHAI HARISHBHAR SOLANKI [Guarantor) SALLUNTALPAD, TA-NADHAD, | Eight Hundrad Ninty Four

EHEDS GUJARAT-38T180 & Minty One Paisa Only)

2 | (LC Mo: 1645964 XSEMGANDT 205226 FLAT NG.B-402 4TH FLOOR, 0a.03. 2025 0207 2025
AHMEDABAD Branch| RalNBOW RIVERA, SHREE Rs. 24,03, 33337 SYMBOLIC
MAHESH DHARAMDAS JAWA (Borrower) RAM RESIDENCY RODAD,| (RupassTwenly Four - | Possession
SOMANEEN MAHESHEHAI JAWA [Co-Borrower) | MR KAMNAVATI-4, MAROL,| LakhThres Thowsand

DIST-AHMEDABAD | Three Hundred Thety
GLUIARAT-382474 Three & Thirty Seven
Paisa Only)

Motice, iz therefore given So the Barowers | Co-Bomowars, 38 menfioned herein gove, calling upon them 8o make paymend of the tatal
autstanding amount 35 shown herein above, against the respective Bormower / Co-Bomrower, within 60 days of publication of this notice, Fallireio
make payment of e fotal outstanding amount together weih futher interest by 1he respective Borrower! Co-Borower, ARCIL shall be
consirained 1o take ws 134) krenlomsament of securnty mbanest upon properlies as described above, sleps ane also being faken for sendcs of
nedica mothar manners a5 prescribad under e Act and lha rulas made hereundar, You are pul o nolice that the said mordgage can be radeamad
upan paymeant of tha entire amount due togatherwith costs, charges and expenses incurmad by &rol 8% any ime befare the data of pubBcalion of
nodice for public aucton orprivata ety for trensfar by way of safe, as defsiled in Section 13(8) of the SARFAES] At

Take nate that in terms of 5- 13 {13) of the SARFAES] &1, wou sre herehy restrained from tramafarming andiar deangwith the Secured Properies
Inany manmer by wayof sale, [ease or in any oiher mannar &di- Authorisad Officer

Place: Gujarat Asget Reconstruction Company (India) Ltd. in capacity as Trustee)
Date ; 04.07.2025 Trustee of ARCIL-Refail Loan Portfolic-086-A-TRUST

Place; Gujarat Dale : D4.07.20005 Authorised Officer, Mahindra Rural Housirg Finance Lid

Phoenix ARC Private Limited

thﬂ,"h f¥zlef PHOENIX ARC PRIVATE LIMITED REGD. REGD. OFFICE: 3rd Floor | Wallace Towers (earlier known as

Shiv Building) | 139/140/B/1 | Crossing of Sahar Road and Western Express Highway | Vile Parle (E),
Mumbai - 400 057 (T): 022 — 68492450, (F): 022-67412313 CIN: U67190MH2007PTC168303
EMAIL: INFO@PHOENIXARC.CO.IN WEBSITE: WWW.PHOENIXARC.CO.IN

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice For Sale Of Inmovable Assets Under The Securitization And Reconstruction Of Financial Assets And Enforcement
Of Security Interest Act, 2002 Under Rule 8(5) Read With Proviso To Rule 9(1) Of The Security Interest (Enforcement) Rule, 2002.
Notice Is Hereby Given To The Public In General And In Particular To The Borrower (S) And Guarantor (S) Whose Details Are Given In Below
Mentioned Table That The Below Described Immovable Property Mortgaged/Charged To Phoenix Arc Pvt. Ltd. (Acting As Trustee Of Phoenix Trust
- Fy 23-10) (To Be Referred To As “Parc”) The Secured Creditor, The Physical Possession Of Which Has Been Taken By The Authorised Officer Of
Phoenix Arc Pvt. Ltd. On 09th February 2025pursuant To Assignment Of Debt In Its Favour Vide An Assignment Agreement Dated 20.09.2022 By
Poonawala Housing Finance Limited (PHFL) (Presently Know As Grihum Housing Finance Limited), Will Be Sold On “As Is Where Is”, “As Is
What Is”, And “Whatever There Is” For Realization Of Company Dues.
Description Of The Immovable Property With Known Encumbrance, If Any: All That Piece And Parcel Of Flat No 304 At 3f Of Center Point
City Sur No 45/G/2, New Sur No 1750 Of Sheet No 256 Indira Gandhi Road, Jamnaga Adm:-799.98.Sq.Ft.Self Land Mark Pin Code:-361001
Boundary Details: Bounded By:- East:- Joint Flat, West:- Ravli Street, North:- Republic Raod, South:- Common Passage

JM FINANCIAL HOME LOANS LIMITED

Corporale identity Mumber; UBSSSEMH I 6RLE2RE8534
Comarste Diice Address; Jrd Floor Susshish [T Fark, Plof Mo GBE, Off Datia Pada Road, Borival Ezst Mumbal -4 00066

.‘l JM FINANCIAL

HOME LOANS

NOTICE OF SALE TO BORROWERS AND PUBLIC AT LARGE

Sale of Movable & Immoyabia Azsals Charpad to JM Firancial Home Loans Under tha Secuntisadion and Reconstruction of Financial Assets and
Enforcemant of Security lerest (2ARFAE S Act, 02,

The undersigned as Authorized Officer of S Financal Home Loans Limited {(JMFHLL) has takan over possesson of he schedule propety uner
sectian 13 (4] ol he SARFAES] Act,

In case the Barrower Co Barrowar fails to repay the entire outstending amount wihin @ period of 30 days from date of this nofice, JMFHLL wilbe
alliberty o Gispose off the property under the provisions of SARFAE ST At

Public allame = nformed bal he secured proparty as mentioned in the Schedule & avalable for sale under the provisions of SARFAE S HAct 2022
gnd The Secursy Inleres! (Enforcement) Rules, 2002, as per the terms agreeabie o the company for reslisafion of MMFHLL s dues on "A5 |5

WHERE £S BASES™ and “AS IS WHAT 15 BASIS" “WHATEVER THERE £3°

Lean Defails:
5. | Mame of The Borrower|s)/Co-Bormower - Duistanding
Mo. | [s)Guarantor (5] Loan Account Numbar MuTHERR Froparty Dt Amount Dus.

1. DATE & TIME OF E-AUCTION
2. LAST DATE OF SUBMISSION 1. RESERVE PRICE
2. EMD OF THE PROPERTY|
OF EMD 3. DATE & TIME OF 3. BID INCREMENT
THE PROPERTY INSPECTION '

BORROWER/S & GUARANTOR/S NAME &
ADDRESS

1. | 1. Mr. Sanjay Verma Flet Mo. 302, A-Wing, 3nd Floor, *Khaleshwer Avenue”, Plot No, 40, | Rs. 10,39 6995 (Rupesas

1. RAVINDRASINH RANVIRSINH JADEJA (BORROWER NAME) S/D/W Of - | 1) E-AUCTION DATE: 23.07.2025
Ranvirsinh Hematsinh Jadeja,Vilage Jam Vanthli Jamnagar Jamwanthli | BETWEEN 12:00 PM TO 01:00
Jamnagar - 361130 Also At:- Ravindrasinh Ranvirsinh Jadeja (Borrower | PM AND WITH UNLIMITED
Name) Flat No 304 At 3f Of Center Point City Sur No 45/G/2, New Sur No 1750 | EXTENSION OF 5 MINUTES.

Of Sheet No 256 Indira Gandhi Road, Ja.rnrjaga.Jamnagar Pin 361901 2) LAST DATE FOR SUBMIS- EMD

2. KANAKBA JADEJA S/D/W Of -Ranvirsinh,Viellage Jam Vanthli Jamnagar SION OF EMD WITH KYC IS RS. 1,92,000/- (Rupees
Jamwanthli Jamnagar,361130 22.07.2025 UP TO 7:00 P.M. One Lakh Ninety Two
LOAN NO - HM0225H17100162 (IST) Thousand Only)
Total Outstanding: Rs. 2825036.55/- (Rupees Twentyeight Lakh Twentyfive
Thousand Thirtysix Paise Fiftyfive Only) As Of Date 17/01/2024 With Further | 3)DATE ~ OF  INSPECTION:
Interest From Date 18/01/2024 Along With All Cost, Charges & Expense Until | 16.07.2025 BETWEEN 11.00 | o, Thousand Only) & In
Payment In Full. A.M. TO 4.00 P.M. (|ST.) Such Multiples.

RESERVE PRICE
RS. 19,20,000 (Rupees
Nineteen Lakh Twenty

Thousand Only)

BID INCREMENT -
RS. 10,000/- (Rupees

Z, Mrs. Janki Devi Verma 41,42 Vifage Chharwada, Taluka - Vapi, Dist- Valsad, Gujaral Pin | Ten Lakh Tharly Nina
Loan Account Number Code — ME191. Bowndanes; - Esst; Flabba. A-301, West: Flat| Thowsand Si Hundned
HVPIZ400006816% Mo, A-303, Karth ) Road, Soulh: Passags Kinety Wine Only)
2. | 1. Mr. Sanu Thakur Flat Ma. 209, 2rd Flooe, “Vakam Apariment”, Plot No.13, 19, 26, 27, | Rs, 870,688/ (Rupses
Z. Mirs. Madhu Kumari Wlage - Chhir, Taluka - Vapi, Dist - Valsad, Gujarat - 396191, | Eighl Lakh Seventy

Loan Account Na.
HUMB 2300048604

Boundanas: - East © By Opan Spaca and compaound 'Wall, Wesi ! EI'|r:J Thauwsand Sy Hundred
Eat No: 210, Morth : By Passage and fat No. 207, Scuth By Open|  Sixly Exght Dnly)
Space and compound wall

3, | 1. Mr. Kevin Kalpeshbhai Pandhi | Laxmi Wac Main Road, Lekh No. 126/ Shog, ity Survey Ward Mo, [Rs 25,85,201 18- (Rupees

Z. Mr. Kalpeshbhai Babulal Pandhi

3, Mrs., Harshaben Halpeshbhai
Pandhi

4. Mrs. Radhika Dipakbhai Nakum
Laan Aceount Ma,

0% of survey Mo 2778-BP. Ground Floor shop, Rajkol, Gujaral, Twenty Six Lakh Eighly Sax
Pincode - 360002 Boundaries: - East | Ofher Properly ( Resl| Theusand Two Hundred
Property West ; Laxmivadi Main Road, North @ House of|  and Ninety Gne anly)
Oharmishihaben Kintkumar & albars, Scuth - Shap of Beshorbhai |

Vighthala Hingu

LRJT220000 22T

The Earnest Money Has To Be Deposited By Way Of Dd In Favour Of “Phoenix Trust-Fy23-10”, Payable At Mumbai Or Neft/Rtgs In The
Current Account: 0446262338; Kotak Mahindra Bank Limited, Branch: Kalina, Mumbai, IFSC Code: 'KKBK0000631.

The Borrower’s Attention Is Invited To The Provisions Of Sub Section 8 Of Section 13, Of The Act, In Respect Of The Time Available, To Redeem
The Secured Asset.

Public In General And Borrowers In Particular Please Take Notice That If In Case Auction Scheduled Herein Fails For Any Reason Whatsoever
Then Secured Creditor May Enforce Security Interest By Way Of Sale Through Private Treaty.

In Case Of Any Clarification/Requirement Regarding Assets Under Sale, Bidder May Contact (Mr. Rahul R +91 9567626050) Or Mr. Sailesh
lyengar (+91 9833801159) And Lopa Joshi (+91 8655458535)

For Detailed Terms And Conditions Of The Sale, Please Refer To The Link Phoenix Trust Fy 23-10 https://phoenixarc.co.in?p=5938&preview=true
Provided In Phoenix Arc Private Limited’s Website |.E. www.phoenixarc.co.in And/Or On https://bankeauctions.com.

Place: JAMNAGAR
Date: 04.07.2025

Sd/- Authorised Officer
Phoenix Arc Private Limited
(ACTING AS A TRUSTEE OF PHOENIX TRUST FY23-10)

4 RBL BANK LIMITED

RBL Registered Office: 1st Lane, Shahupuri, Kothapur-416001

Conftrolling Office: One World Centre, Tower 2B, 6th Floor, Senapati Bapat Marg,
Lower Parel (West), Mumbai - 400 013,

Molice for sale by way of private treaty under the Securitisation and Reconsiruction of Financial

Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act”) and the Security

interes! (Enforcement) Rules, 2002 (“Rules™)
Motica is heraby given by Undersigned, being the Authorised Officer of RBL Bank Limited (“Bank™) to tha public in
genaral and fo the Khedut Agro Engineering Private Limited (Borrower and Hypothecator), Mr. Dinesh Jamnadas
Khanpara and Khedul Agro Engineering, a registered Partnership Firm through its partners Mr. Dinesh Jamnadas
Khanpara and Mr. Ranchhodbhal Laxmidas Khanpara (Guarantor and Mortgager) and Mr. Ranchhodhhai
Laxmidas Khanpara (Guarantor and Pledgor). in particular, that the immovable proparty described in fable
heraunder {"Secured Asset™) charged/morigaged to the Bank  will be sold on "As is where is”, “As is what is",

“Whatever there iz” and "Withoul recouarse basizs" under the provisions of SARFAES] Act and the Rules. The
Secured Asset remains under the physical possession of the Authorised Officer of the Bank.

The sale is under the provisions of SARFAES| Act by way of Private Treaty. Bank has received an offer of an amount of
Rs. 40,00,000/- (“Anchor Bid™) and earnest money deposit of an amount of Rs.4,00,000/- for sale of the Secured
Assel by way of private treaty. The Authorised Officer invites the bids from the Iinterested parties, who wish to
purchase the Secured Asset. In case of multiple bids, onky the highest bid shall be considerad. The Original Offaror
(Anchor Bidder) will have a right to match the highest bid received under this Notice. In case, the Anchor Bidder
matches the highest bid, then the Anchor Bidder shall be declared as the Successiul Bidder, however, in the eventths
Anchor Bidder fails/refuses to malch the highest bid, the Secured Asset will be sold to the Highest biddar by way of
private treaty on “As is whera 15", "AS is what Is", “Whatever there 15" and “Without Recourse Basis” undar tha
provisions of SARFAES| Act and Rules. Key details for the sale of the Secured Assetis appended herainundar

Standard terms & conditions for sabe of property through Private Treaty are a5 under;

1. Salelhroughpreale trealy will ke oo “AS 15 WHERE IS BASIS ™, "AS ISWHAT ISBASIS and  “WHATEVER THEREIZ"

2. The purchaser will be requirad to deposs 25% of the sale consideration on the next working day of receipt of Bank's acceptance of offer
for purchase of propertyand fe remaining amount within 15 days theraatter,

3. The purchasar has 1o dapasil 107% of the offerad amount alang with appiication which will ba adjusied against 25% of tha deposit 1o be made
s perclause (1) ghove,

4. Failura foramis the amount as reguired under clauss (2} above, will caiise forilure of amaunt alreedy peicinduding 10% of the amaunt paid
along with apphcalion,

8 In casa of non-acceptance of offer of purchase by JMFHLL, the amount of 10% pald alorg wilh he application will be refunded withoul any
mtenas].

6. Theproperfyis being soid with & the axisting and fubure encumbrances whether known or unknown o BFHLL, The Authonized Oficar/
Secured Craditor shal nol be responsible inany way far any third-party ciaims/ rights  dues

7. The purchasar shoukl conduct dus diligence on all aspects related o the property (under sade through private iaaty] (o bes satisfackon. The
purchaser shal not ba anbiffed o make any claim ageinsd the Autharized Officer [ Sacured Creditorinhis regand af a latar dale,

B JMFHLL resenves the right o redect any offer of purchese without assigning any reason

% Incase of morethan ane offer, JMFHLL will accept the highest offer

10, The interested parties may contact the Authorized Cfficar for further detals ! danfications and for submitting their spplication

11, The purchaser has to bear all stamp duly, registration fee, andother expenses; taxes, duties in respect of purchasa of the propery.

12. Sabe shal be inaccordance with the provisiens of SARFAES| Act/ Rules

13, Incase the borrower approaches JMFHLL and clears b autsian ding amount, JMFHLL will have (o cancel the dead and will repay the amauni
paid bowards sale consideratian back bo the prospactive buyer,

14, Details of Authorised Person - Name: Mr. Vaibhav Patel at Contact: 8320302160 Mail: Patel. Vaibhaw@jmfl,com.
Date: 04-07-2025  Place: Gujarat For JM Financial Home Loans Limited S0 Authorised Officer

Branch Office : Unit No. G/3, 102-103, Second Floor, C.G.Centre, C.G.Road, Ahmedabad — 380009
Registered & Corporate Office : Yes Bank Limited, Yes Bank House, Off Western Express Highway, Santacruz East,
Mumbai - 400055.

+/ YES BAN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas, the undersigned being the Authorized Officer of the Yes Bank Limited under the Securitisation and Reconstruction of Financial Assets
and Enforcement of security Interest Act, 2002 and exercise of powers conferred under Section 13(12), of the Act read with Rule 3 of the Security
Interest (Enforcement) Rules 2002, issued Demand Notices to the Borrowers / Co-Borrowers / Mortgagors mentioned herein below to repay the
amount mentioned in the notice, within 60 days from the date of notice / service of the said notice.

The Borrowers / Co-Borrowers / Mortgagors having failed to repay the amount, notice is hereby given to the Borrowers / Co-Borrowers /
Mortgagors and the public in general that the undersigned has taken possession of the properties described herein below on in exercise of powers
conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules.

The Borrowers/Co-Borrowers/Mortgagors in particular and the public in general is hereby cautioned not to deal with the properties and any dealings with the
properties will be subject to the charge of the Yes Bank Limited foramount mentioned below and interest & expenses thereon until the full payment.

This is to bring to your attention that under Sec.13(8) of SARFAESI Act, where the amount of dues of the secured creditor together with all costs, charges
and expenses incurred by secured creditor is tendered to the secured creditor at any time before the date of publication of notice for the public auction/
tender/ private treaty, the secured asset shall not be sold or transferred and no further steps shall be taken for transfer or sale of that secured asset.

NAME OF BORROWERS/

C0-BORROWERS/ MORTGAGORS/ PROPRIETOR DATE OF DEMAND NOTICE & 0/S. DUES

(1) Vikesh Ram Khelvan Mishra as the “Borrower and Mortgagor”

& (2) Roshni Vivek Mishra as the “Co-Borrower and Mortgagor” Five Thousand Five Hundred Fifty Nine And Paise Eighty Seven
Loan Account No. AFH000701650993 Only) as on 21-02-2025

21.02.2025, Rs. 1395559.87/- (Rupees Thirteen Lakh(s) Ninety

Offer/Anchor Bid of the Rs. 40,00,000/-
purchaser (“Anchor Bidder”)

Expected bids from interested | Expected bids te be minimum Rs. 1,00,000/- above the Anchor Bid (Rs. 40,00.000/).
bidder{s) Bids which are less than the minimum Rs. 41.00,000/- as mentionad above shall not he
atcepled.

DESCRIPTION OF THE PROPERTY :- All that piece and parcel of the Residential Flat no. F-505 on 5th Floor admeasuring 75 sq.yard i.e. 1
62.71 sq.mtrs. Super Built up area along with an undivided proportionate share in the said land for Road and COP of the society known as
"NARAYAN CRYSTAL" situated at Revenue Survey No. 1071/3/1 Khata No. 1884 (Old Revenue Survey no. 1071/3 & Old Khata No. 1433)
sourthan admeasuring 10335 sq.mtrs. Draft T.P. schme no. 86, Final Plot no. 33/3/1 admeasuring 4566 sq.mitrs. in the sim of Village : Vatva
Registration District and Sub-District of Ahmedabad. and bounded as under: East: Flat no. F/504, West: Flat no. F/506, North: Passage,
South: Margin Space.

DATE OF POSSESSION : 02.07.2025, TYPE OF POSSESSION : SYMBOLIC POSSESSION

Earnest monay deposit (“EMD") [10% of the offer by the interested bidder

Last date for submission of bid | 11.07.2025 on or before 5.00 p.m.
& EMD

Declaration of Successtul Bidder| 22.07.2025
23.07.2025

Deposit of 25% [Including
EMD) of the Sale considération

. . . g . {
Viaan Capital Through its Partner Vipul N Charoliya and all |04.03.2025, Rs. 3,53,95,825.13/- (Rupees Three Crores Fifty Three

borrowers and Co-Borrowers - 1. M/S Viaan Buildcone Throughiits | L akh Ninety Five Thousand Eight Hundred Twenty Five Rupees And
Partner Vipul Charoliya, 2. Vipul Nagarbhai Choraliya, 3. Thirteen Paisa Only) as on 18-Feb-25

Harshadbhai Nagarbhai Charoliya, 4. Vaishaliben Jitendra
Prajapati, 5. Roshani Jignesh Doshi, 6. Sonal Rikeshkumar Modi
& 7. Sharad Jagdishbhai Patni

Loan Account No. LRD000701121792

Deposit of balance sale|D6.08.2025
consideration

Outstanding Amount as on ?}] For EﬂEr;l,q Credit facility _M: of I';'ﬂhl in j.i'mllr hcl.apatir:.r iﬁ : Bﬂu&u?ﬁ 1TE1E"
uaranmtorsiNortgagors ara jointhy and severally hable 10 pay Rs. 8.9 40, A2
Seplsioer 13, 2024 a3, pat { Rupees Eight Grgn?g I"Jinet:.'JTwu jlIi.eﬂvihs Forty Thousand Fnljir?Hundrﬁd Fourteen and
the Demand Notice issued to paise Forty Two Only):and
all of you under the provisions|b) For GECL | and GECL Il facility: Khedut Agro Engineering Private Limited in your
of SAREAESI Actand Rules  |Capacity as Borrower and Mr. Dinesh Jamnadas Khanpara and Khedut Agro
Engineering, a regisierad Partnership Firm in your capacity as Mortgagor are jointly
and sewerally liable to pay Rs. 2,36,49,903.54; {(Hupees Two Grore Thirty-Six Lakhs
Forty Nine Thousand Nine Hundred Three and Paise Fifty Four Only).
along with further interest thereon from 16th September 2022, plus panal and other
interest and amounts as per the loan and security documents, till payment thereof
reduced by the amount recoverad by the Bank till date.
For further. clarification‘query in respect of the Qutstanding Amount, the undersignad
may be contacted at Milind. Bastogi@rblbank. comd Anil. Dalmia@rbibank.com

All that plece and parcels of immovable property being Flat Mo. 402, having bailt up
area admeasuring 85-00 sq. mt. on 4th Floor of the building named “Shantinikatan
Apartment”, constructed on land admeasuring 510-00 sg. mts. Of Plot No. 63 of
Survey Mo. 73 and 75 of village Mana Mava which is more identified as FF. No. 190 of
T.P. 5chema Mo.3 of Vilkage Nana Mava of Rajkot Taluka of Rajkot District owned by
Dinesh Jamnadas Khanpara and bounded a8 follows: On or towards East: “MAN"
Bungalow (Plot No. 64), On or towards South; R.S No. 70, On or towards West: Fat
Mo. 401 & Stair, On or towards North: 301t Road

Together with filings and fixiures annexed thereto/building structure standing
theraon

oociety duas of an approcamate amouont INR 4,50,000- till June 30, 2025 [To be
borne by the proposed purchaser alongwith othér encumbrances,ifany,.]

Description of the Securad

Asset

Encumbrances

Details of Authorised Officer{Mr. Milind Rastogi, Authorised Officer (Mob.No. 3136677784) email:
gﬂf 3"5::’ 1‘;3’?1 in relation ‘g Milind. Rastegi@rblbank.com). Or M. Anil Kumar Dalmia, Authorised Officer (Mob
ecured Assel, process an 8t A

aRTA 0 Fandbians:nl tha Mo. 9819226840) email: Anll.Dalmia@rblbank.com )

prasent sale.

I} The intanding biddars shoukd make thelr gwn indapendent inguinias regarding the encumbrances, title of Secured Asset and
claimss rights/ duesy effecting the Sacurad Asset, prior 10 submitting thair bid

iy It shalk e the responsibility of the bidders to inspect and salisty themselves about the Securad Asset and spaciication
befora submitting the bid.

iii) The interested bidders shall submit their EMD details, KY G documents and duly signed copy of the terms and conditions of
prasent sale (will be provided on request by the Suthorsed Officer), by way of emadl to milind.rastogl@rblbank.com/
Anil.Dalmiag@rhibank.com on or before 5.00 P.M. on or before 11.07.2025 p.m. The EMD shall be payable through NEFT/
RTGS in the following Account of RBL BANK Ltd:- Avction Proceeds Collection GL. Account No 2599109900130047 (IFSC
Code RATNOODO990}), before 11.07.2025 on or before 5.00P.M..

iv) The Authorised Dificer of the Bank reserves the right fo accept any or reject all bids, if not found accepfable or 1o
postpong/cancel the present sale at any tima without assigning any reason whatsoever and his decision in this regard shall be
fimal and birding,

¥) The Borrower, Mortgagors and Guarantors have failed to comply with the demand in the Sale Notice dated 23rd May, 2025
izsued by the Bank and redaem the Property. In view thereol, the Propery shall be sold by way of private treaty as per the
provisions of SARFAES] Act and Rules.
Date: 04.07.2025

&d- For RBL Bank Ltd.

DESCRIPTION OF THE PROPERTY :- All Properties are Owned by Viaan Capital.
Property 1: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/16 on Ground Floor Block No. A,
admeasuring 311.72 Sq. Ft. i.e. 28.95 sq.mtrs. (Built up area) and admeasuring 291.70 Sq. Ft. i.e 27.09 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP measuring 14.74 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY”, lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sq.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouje: Vatva of Taluka: Vatva of District: Ahmedabad. EAST: Common Passage , WEST: Block
no. B ,North: Open, South: Shop No. A/15 (Ground Floor).
Property 2: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/17 on  Ground Floor Block No. A,
admeasuring 311.72 Sq. Ft. i.e. 28.95 sq.mtrs. (Built up area) and admeasuring 291.70 Sq. Ft. i.e 27.09 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP measuring 14.74 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY”, lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sq.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouje: Vatva of Taluka: Vatva of District: Ahmedabad. EAST: Common Passage, WEST: Block
no. B, North: Open, South: Shop no. A/16 (Ground Floor).
Property 3: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/18 on Ground Floor Block No. A,
admeasuring 311.72 Sq. Ft. i.e. 28.95 sq.mtrs. (Built up area) and admeasuring 291.70 Sgq. Ft. i.e 27.09 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP admeasurng 14.74 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY", lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sq.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouje: Vatva of Taluka: Vatva of District: Ahmedabad. EAST: Common Passage, WEST: Block
no. B, North: Open, South: Shop no. A/17 (Ground Floor).
Property 4: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/19 on Ground Floor Block No. A,
admeasuring 311.72 Sq. Ft. i.e. 28.95 sq.mtrs. (Built up area) and admeasuring 291.70 Sq. Ft. i.e 27.09 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP admeasurng 14.74 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY", lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sg.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouje: Vatva of Taluka: Vatva of District: Ahmedabad. EAST: Common Passage, WEST: Block
no. B, North: Open, South: Shop No. A/18 (Ground Floor).
Property 5: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/20 on  Ground Floor Block No. A,
admeasuring 311.72 Sq. Ft. i.e. 28.95 sq.mtrs. (Built up area) and admeasuring 291.70 Sq. Ft. i.e 27.09 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP admeasurng 14.74 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY", lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sg.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouije: Vatva of Taluka: Vatva of District; Ahmedabad. EAST: Common Passage, WEST: Block
no. B, North: Open, South: Shop no. A/19 (Ground Floor).
Property 6: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/21 on Ground Floor Block No. A,
admeasuring 250.49 Sq. Ft. i.e. 23.27 sq.mitrs. (Built up area) and admeasuring 233.39 Sq. Ft. i.e 21.68 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP admeasurng 11.84 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY”, lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sq.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouje: Vatva of Taluka: Vatva of District: Ahmedabad. EAST: Common Passage, WEST: Block
no. C, North: Shop No. A/22 (Ground Floor), South: Shop No. A/20 (Ground Floor).
Property 7: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/22 on Ground Floor Block No. A,
admeasuring 250.49 Sq. Ft. i.e. 23.27 sq.mtrs. (Built up area) and admeasuring 233.39 Sq. Ft. i.e 21.68 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP admeasurng 11.84 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY", lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sq.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouje: Vatva of Taluka: Vatva of District: Ahmedabad. EAST: Common Passage, WEST: Block
no. B, North: Shop No. A/23 (Ground Floor), South: Shop No. A/21 (Ground Floor).
Property 8: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/23 on Ground Floor Block No. A,
admeasuring 250.49 Sq. Ft. i.e. 23.27 sq.mtrs. (Built up area) and admeasuring 233.39 Sq. Ft. i.e 21.68 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP admeasurng 11.84 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY”, lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sq.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouije: Vatva of Taluka: Vatva of District: Ahmedabad. EAST: Common Passage, WEST: Block
No. C, North: Open, South: Shop No. A/22 (Ground Floor).
Property 9: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/24 on Ground Floor Block No. A,
admeasuring 286.75 Sq. Ft. i.e. 26.63 sq.mtrs. (Built up area) and admeasuring 272.76 Sq. Ft. i.e 25.34 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP admeasurng 13.56 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY”, lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sq.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouje: Vatva of Taluka: Vatva of District: Ahmedabad. EAST: Shop no. A/25 (Ground Floor),
WEST: Lift, North: Other Property, South: Common Passage.
Property 10: All that pieces and parcels of immovable property comprising of Commercial Shop No. A/25 on Ground Floor Block No. A,
admeasuring 291.95 Sq. Ft. i.e. 27.12 sq.mtrs. (Built up area) and admeasuring 272.66 Sq. Ft. i.e 25.33 sq.mtrs. (Carpet area) Undivided
share in the land of road & COP admeasurng 13.81 sq.mtrs. in the Scheme known as “VIAAN BUSINESS HUB AND RESIDENCY", lying and
situated at Revenue Survey No. 1212 Khata no. 1397 admeasuring 9814 sq.mtrs. Final Plot No. 52 total admeasuring 5888 sq.mtrs. of
Town Planning Scheme No. 84 (Vatva-4) of of Mouje: Vatva of Taluka: Vatva of District: Ahmedabad. EAST: Shop no. A/31 (Ground Floor),
WEST: Shop no. A/24 (Ground Floor), North: Open, South: Common Passage.

DATE OF POSSESSION : 02.07.2025, TYPE OF POSSESSION : SYMBOLIC POSSESSION

Place: Rajkol, Gujarat Authorized Oificer

.
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Date : 02.07.2025, Place : Ahmedabad Sd/- Authorised Officer, Yes Bank Limited 1
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GMMCO LIMITED
CIN : U35202WB1966PLC026980
Regd. Office : 9/1, R. N. Mukherjee Road
Kolkata - 700001
Phone : (033) 22481689
E-mail : manikandan.g@gmmcoindia.com
Website : www.gmmco.in
NOTICE
Pursuant to Section 91 of the Companies Act,
2013, the Register of Members and the Share
Transfer Books of the Company will remain
closed from July 24, 2025 to July 30, 2025
(both days inclusive) for the purpose of
identifying eligible shareholders for the payment
of final dividend and determining shareholders
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soine | Hedel ¥ despatched to all the shareholders to their
< u3q, wilsaidi, registered address. Members are advised to
QU Al el check and update their Correspondence address
olgl viRIRAY/ | ’ and E-mail address with the Company for

A2t a2 dliehetd12-3¢ 2324 seamless communication.

By order the Board
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